. (111)  this notificatben uil

. Notificatio

" GOVERNMENT OF INDIA
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NOTIFICATION

SeOlla, .- In exercise of the powers conferrad by sube

©l auss ('1'\1)' of clause (23C) ﬁf‘_se

ction 10 of ?_I:he” Income=tax ﬁ'gfl:,
1961 (43 of 1961),

the £e?n~tr(ai Government _hereb‘y; noti f"jieé‘_f'ﬁhri
Ram Chan draﬂiésicn”;?ﬁr “the ;ﬁurpa-sge. of the said subeclause for
the ;aaseasmanit yééx‘a .199%31 to 199."259;3 subject to the following

- conditions, namelyse

(1) the hss@séés’;will apply its J._nmme,_er' accumul ate
- . for application s Wholly and esclusively to the
objects for which it is established; S

o {11) the assessee will not invest or deposit its funds
o (othey than Voluntary congributions recsived and
~ maintained in the form of Jewsllery, furniture ete, )
for any poriod during the previous years relevant
, the assgssment ysars mentioned above otheruisa
- than in any one or more of the forms or modes
- specified in subessction {(5) of Section 113

unless the business i3 inci dental to theg attaﬁ;ﬁent
of the objsctives of the assesses and separate :
books of accounts are maintainad in respect of

such business, L e |
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